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Per:  Mr. Vasa Seshagiri Rao 

 

     None for the appellant, nor is there any request for adjournment. 

From the note sheet of last hearing date, notice was issued to the 

appellants and from the track consignment we find that the appellant 

has received the hearing notice but however there has been no 

representation.  In view of the above, it seems that the appellants 

are not interested in pursuing these appeals. Accordingly, we dismiss 

the same for non-prosecution under Rule 20 of Customs, Excise and 

Service Tax Appellate Tribunal (Procedure) Rules, 1982.        

(Order dictated and pronounced in the open court) 

 

 

 

                sd/-                                                      sd/- 

(VASA SESHAGIRI RAO)                             (P.DINESHA)  

  Member (Technical)                                    Member (Judicial) 

 

 

vl 

 


